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Mr.L.Mohapatra, learned counsel for the petitioner 

submits that he wants e f±e—a e—e4i-4en ih-ich may 
1' 

be treated as withdrawn without prejudice toright of 

of the petitioner to move this Bench in a separate 

application challenging the selection process adopted 

for appointment of certain Group D posts. Prayer allowed. 

I have also heard Mr.Ashok Mohanty,kearned Stading 

Counsel. 	 4 
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